2299 Resolution re:
Manufacture of
Nuclear Weapons

dawm ¢, a7 aw gfwar # 4f A
AT i @ g W FE aw G|
gt & fr =fs &1 94 g ¢ AR OF
Gsfafrefes &1 ud gwa & 1 %@
TOF § o 719 38 71 feage adf &<
TFT & | AfET 59 W AT wrEH
Ffem F1, 70 3w £ grEt F T
1 0F ofy 7 3arar g7 A faq E54+
FT IAY WG FT FAAAGT T ATE F
Sqmr fRaT qr FT IAET TAET AT
7t E5fta 39 § e quw gfaar &
37 #1 v | we aw gfan § fe
F 3a% 9§ Ta1d ax a8t v qv A1 fw
g A& ¥ 7l fF AW agwa
isfaauen & ud F I3 @ Afew
T A7 ¥ IF IFAF K1 T FT F
Iq AW amAT F WrEw =ZAT F/
arai ARfagi #1 oF o9 F9197 |
gafaw gfear w1 & 53 A7 #1 579
F ® &7 Frfaw & 1 gy IFdAw
Tg1 $599 ®T AHAT 41 FWE IA
W H it o AE OF " {27 g0
gafag 78 #g 3 f+ afy @ ge-
firfrege faege srom & ag 2w 4
2| 7 gaTt 3w A gow @ & R
qXA F S FOOT & FI AT F &AW
% forat St F 18 F= ar, oF 919 7
Hd 97 | T FATL IW FT TG FY
g ga1 7 qfaam

Mr. Deputy-Speaker: Shri Kachha-
vaiya will reply the next day.

Shri Narendra Singh Mahida: My
question has not been replied to.

Mr, Deputy-Speaker: Call atten-
tion notice. Shri Banerjee,

AGRAHAYANA 6, 1886 (SAKA)

2300

17.15 hrs,

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(ii) Lockout v New JemenArr KHAS
COLLIERY

Shri S. M, Banerjee (Kanpur): I
call the attention of the Minister ol
Labour ang Employment to the fol-
lowing matter of urgent public im-
portance and request that he may
make a statement thereon:

“The lockout in new Jemehari
Khas colliery without potice in-
volving unemployraent to nearly
one thousand workers.”

The Minister of Labour ang Em-
ployment (Shri D, Sanjivayya): The
Chief Labour Commissioner (C), New
Delhi, received two telegrams dated
the 20th November, 1964 and 2lst
November, 1964 from Shri Sunil Sen,
Organising Secretary, Colliery Maz-
door Sabha Asansol and the Manager
of the New Jemehari Khas Collicry,
respectively. While the Sabhg alleg-
ed that the management of New
Jemehari Khag Colliery had locked
out all the workmen with effect from
the 20th November, 1964, the manage-
ment of the colliery complained that
workers, numbering about 340, had
illegally stopped work from 1st shift
of the 20th November, 1964.

2. According to reports the facts of
the case are that the management of
New Jemehari Khas Colliery had to
stop all underground working on the
27th and 28th August, 1964 in pur-
suance of the orders issued by the
Deputy Chief Inspector of Mines in
their Pits No 18 and 19 on grounds of
safety. Consequent upon thig closure,
the workers of Nos. 18 and 19 Pits,
numbering about 371, were laid off on
31-8-1964. Since the management had
not given any notice of lay-off and
had also not paig any lay-off com-
pensation to the entitled workmen,
the Colliery Mazdoor Sabha by its
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notice dateg the 25th September, 1964
threatened to go on strike on any day
after 10th October, 1964 on the issues
of alleged lockout, non-payment oI
bonus, etc, Due to the intervention
of the officers of the Central Indus-
trial Relations Machinery, both the
management and the union came to a
certain agreement on the 2nd October,
1964. According to-the terms of thus
agreement the workers, who had been
laid-off, were granted one month's
leave without pay. A copy of the
agreement is laid on the Table.
[Placed in Library. See No, LT-3474/
64].

3. At the time, when the agreement
referred to in the proceeding para-
graph wag entered into, the manage-
ment had expected that they would be
in a position to restart work in Nos.
18 and 19 Pits somefime in the lIst
week of November, 1964. Unfortu-
pately, it was not possible for the
management to restart the said pits
by this time. However, the workmen
concerned started coming to the col-
liery, and by 20th November, about
150 workers hag reported for duty in
the colliery. In order to accommo-
date these workers in Pits No. 21 and
22 of the colliery, the management
decided to transfer new workers
working in these pits to their another
eolliery named, Nirsha Khag Colliery.
On the morning of the 20th Novem-
ber,1964 sixty-five workers were order-
ed to collect transfer orders and their
dues and to report to Nirsha Khas
Colliery. These workmen felt ag-
grieved at the sudden issue of trans-
fer orders and refused to accept them.
In protest against the transfer orders
the rest of the workers also stopped
going to work in the 1st shift of the
20th November, 1064 In the 2nd
shift also, which was to start 4 p.m,,
the wokers turned up, marked their
attendances, took oil and went back to
their homes instead of going for dutv.
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Later on it was reported that the
workmen in the 3rq shift also abstain-
ed from work., Thus work in all the
three shifts came to g standstill.

4, The Conciliation Officer (Central),
Raniganj, visited the’ colliery on the
same day and held discussion with
the management’s representative and
snri Sunil Sen Organising Secretary
of the Colliery Mazdoor Sabha. Dur-
ing the discussions the representatives
of the Sabha demanded that—

Pending discussions between the
parties by the 28th Novem-
ber, 1962, the workers, who
had reported for duty as per
the agreement 'of 2nd October,
1964, should be given one
weel's wages as against their
arrears dues in respect of lay-
off wages etc, and status
quo should be maintained
and the transfer orders issued
to the workers of 2] anq 22
Pits be kept in abeyance,

5. The management, on the other
hand, insisted that unless the workers
withdrew the strike and resumed tke
work it would not be possible for them
to consider the union's two demands.
Further, the management wanted that
the tactics of slowing down the work
adopted by the union for two weeks
prior to the strike should be stopped
and the norma] conditions should be
restored in the colliery.

6. It has been reported that the wor-
kers of the colliery demonstrated be-
fore the office of the Conciliation
Officer (C), Raniganj on the 25th
November, 1964. The Conciliation
Officer (Central) is still exploring the

- possibility of an amicable settlement.

Shri S. M. Banerjee: The honh.
Minister has given us an idea of the
two versions, from the employees'
side and the employers’ side. 1 would
like to know whether, after getiing
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the telegram, the Chief Lahour Cum-
missioner deputed any ofticer from
Delhi or instructed the Regiunal
Labour Commissioner {o see whether
the agreement had been viclated by
the employers, and if so, what is the
present position of that case.

Shri D, Sanjivayya: The Chief
Labour Commissioner has not deputed
anybody there, but at Raniganj, the
Conciliation Officer is looking into the
whole affair, and if necessay, the
Regional Labour Commissioner will
also go there. With rezard to the
violation of the agreement, I do not
find anybody has in any way violated
the agreement, but unfortunately, the
two pits could not be re-started on ac-
count of safety reasons.

Shri S. M, Banerjee: Has the situa-
tion improved?

Mr. Deputy-Speaker:
vaiya,

Shri Kachha-

Y gFv 9= woAW (W)
¥ ag ST AR g F g3 wwgd F1
8T WET AT § W I KT qweAt g
g ¥ fasea &1 oo Far 2 0 AT
et & g0 37 | wgaq =T 9T W
g, afz gi, &t 78 A= fow & 3107
ST 9T WA &, fo ¥ ag awedt gee
RCURC U

Shri D. Sanjivayya: The workers
who could not be allowed to work in
pits 18 and 19 on account of safety
reasons, the management wanted to
shift them to pits 20 and 21. The re-
sult would be that the new workers
employed in pits 20 and 21 would
have to be transferred to some cther

place. The new workers did not like
this transfer, Therefore, the difficulty
arose.

St pen W eI : AT AU
ag o1 i wagdl Y Wi § Ao
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FaErT ®1 gAA § faerm @i @
wr & #7 g1 feedt aafdaal & grar
A # ATaq T AT TEN 2 |

wH MT A HHTEG F ITHAT
(Y To fivo mTETT) : AT fF WA
fafrees migg & Fam 8, =& 7T
Al 4 4t fF ST FA FH 9 ATIH W,
I F1 T fa=ar aifgw 1 97 w1 w1
97 74 F foag gz o= g1 aav e ot
T TFF 91 20 W 21 fwew
¥ FH FT 72 A, SAFT 48 ¥ g2 ¥
AL W w1 7, 7 59 w0 F19 famr
a1 A9 20 AT 21 foEw # F9
FIA AT AT A gEET FE WA q
1T F7 faar, @1 9 wEF 9w Ay
T | A fewie g AT

=T gom w2 wwava : ¥ F ag qer
& fF wweaT & & 31 & argr aar ar
= & #1736 SfEEl & 3
HIIT SIAT AT ET O

Shri D. Sanjivayya: The position
is clear. Those workers who are
working in pits 18 and 19 cannot be
employed there, because they were
closed for safety, but the management
were willing to provide them with
work in pits 20 and 21. The result
would be that the new workers in pits
20 and 21 will have to be transferred.
The workers are not willing for trans-
fer to the other pits.

ot gFW W wEAW @ AT NI T
o e afi fear o & 1 & & 9%
=1 # 77 e fF g5 ausr gouw =i
& w@r g #1739 ¥ ¢w swhagl
FIT ATET T AT G R
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Mr. Deputy Speaker: No
questions.

more

(iii) REPORTED STRIKE BY WORKERS OF
MARMAGAG Port

Shri D, Sanjivayya: In response to
the directions of the Speaker this
morning, 1 beg to lay on the Table of
the House a statement in connection
with the Calling Attention Notice
given by Shri S, M. Banerjee yester-
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day with regard to Marmagao.
[Placed in Library. See No. LT-
3475 /64].

17.25 hrs,

The Lok Sabha then adjcurned till
Eleven of the Clock on Monday, Nov-
ember 30th, 1964/Agrahayana 3, 1886
(Saka).
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